CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, MNEW DELHI

0.A.N0.2045/2002

Tuesday, this the éth day of August, 2002

Hon’ble Shri Justice Ashok Agarwal, Chairman
Hon’ble Shri $.A.T. Rizvi, Member (A)

Shri B.D.Sharma
g/0 Shri B.S.8harma
working as Special Ticket Examiner
Morthern Railway
Mew Delhi o
. Applicant
(By Advocate: ghri S8.K.Sawhney)

Yarsus

1. Union of India through
General Manager
Northern Raillway
Baroda House
Mew Delhi

pesistant Vigilance Officer
Morthern Railway
Headguarter's Office

Baroda House, New Delhi

h3

. Divisional Personnel Officer
Morthern Railway.
DM OFFice., New Delhi
. Respondents
ORDER (ORAL)

shri S.A.T. Rizvi:

_Thé,applicant, a STE is an aspirant for promotion
to the post of Head TCR. He qualified in  the writben
tesf.held for promotion to the post of Head TCR vide list
available at A3, The applicant was thereafter
interviewed, but his ﬁame did not find place in the list
of those finally selescted and put on the provisional
panel vide letter dated 3.5.2002 (4-4). On the other.
hand, the procesdings for selection in respect of him
were kKept in a sealed cover. Meanwhile, those placed on
the aforesaid provisional pansl were promoted vide orders

1ssued on 1l0.&6.2002 (a~%). Insofar éé\the applicant is

concerned, the disciplinary proceedings paending agdaimsd
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himiin conseguence of which the recommendations made were
kept in a sealed cover)have culminated in applicant’s
exoneration vide letter datgd 26.6.2002°  (A-1).
Consequently, relying on paragraph 3.5 of the R.B.E.
No.13/93 placed at @a-6, which provides as undar, the
learned counsel appearing on behalf of the applicant
prays for a direction to the respondents te open the
aforesaid sealed cover and to process the applicant’s

case for promotion to the post of Head TCR in accordancs

with the aforesaid Rule (A~&)o-~

"5.5 fiction after completion ot
- disciplinary case/fcriminal prosecution -
If the disciplinary proceedings against
the person under suspension etec. for
whom a vacancy has been reserved, in the
case of promotion to selection posts, is
finalised within a period of two wvears of
tthe approval of the provisional panel,
and, in the c¢ase of promotion to
naon-selection posts, is finalised at any
point of time, and if the person is fullw
sxonerated or his suspension is held to
be wholly unjustified, he may be
empanelled enlisted and promoted in  his
turn. This will also apply Tt
progsecution cases."” :

2. Before filing the present OAa on 5.8.2002, the
applicant has filed a representation before the
respondent~authority on 1.8.2002 {(A~-8 seaking

cansideration of his claim for promotion on the bhasis of

recommendations Kept in the sealed cover.

3. Having regard to the submissions made by the
learned counsel and the.. aforestated facts and the
circumstances, we find that the interest of justice will

be duly met by disposing of the present 0& at this wvery

g stage even without issuing notices with a direction tolly
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WU,

Divisional  Personnel Officer, Morthern Railway.
respondent MNo.3 to consider the aforesaid representation
as also the contents Qf the present 0A and to pass a
reascned and a'speaking order in the matter expeditiousiy
and 1in any event within a period of two months from the
déte of receipt of a copy of this order. We direct
accordingly. In order to ensure expeditious disposal of
the presant matter, we are inclined further to direct the
dmsistant Vigilance Officer, Northern faillway, respondent
No.z to make available his re#orﬁ'in respect of Ehe

applicant to the respondent No.3 within a period of

fifteen days from the date of receipt of a copy of this

arder.
4 ., ' The present 04 is disposed of in the aforestated
terms, |
(S.A.T. Rizvi) ‘ho a 3
r
Member (A) ¢ Ch ﬁanwal)

Saunil/



